CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

No. O.A. 350/1301/2014 Date of order: &4 319,

Present: Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Mr. N. Ne1hs1al Admlmstranve Member

Shri Tarun Kurriar - Paul, son of Late Dilip Kumar
Paul; aged about 45 years, working for gain.as
JTO (E), West Bengal Circle, BSNL, Office of the
Superintending Engineer E, P&T Staff Quarter
Complex, Qtr. No. 38 & 39 (Type - III), P.O. -
Ultadanga P.S. - Maniktala, Kolkata - 700067 At-
present residing at C/o Monoranjan Bhattacharjee
1/1B, Barasat Road, P.O. - Sodepur, P.S. - Ghola,
Dist - North 24 Parganas,, Pm& 700110
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P&T Staff Qtrs.” Cﬂmplex Qtrs Nas. 38 & 39
"P.O. - Uhadanga , Kolkata - 700067 .

4, l'he Chlef QeneralaManager’(ET“BSNL ;"'Eﬂ
Assam C1rcle Admlmstranvef«Buﬂ’dmg.

Pan Bazar, Guwahati, Pin 781001.~
.. Respondents

For the Applicant ~ :Mr. ). R. Das, counsel

For the Respondents : Mr. D. Mukherjee, counsel
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ORDER -

The applicant in this O. A has sought for the following reliefs:

“i) An order directing the respondents’ authority to immediately
release/cause payment of due Medical Reimbursement claim as also
his due TA/DA amount without any further delay.

1) An order directing the respondents’ to dispose of the
representations made as per rules applicable to BSNL and clear/cause
payment of due bills including Medical reimbursement claim as also
due TA/DA Bills since already submitted.

iii) An order directing the respondents, ;to place all relevant records
before the Hon'ble Bench fenconscmnable Justzce
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iv)  Any ~other order or’ further«; order/orders and/or
dII‘ECtIOI’l/direCtIODS as to this Hon'ble Tnbunfal*seem. it and proper.”
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be considered by the CGM and«gramed 1f nqthlng staffds in the way.

In the event it is granted the necessary payments shall be released in favour

of the applicant within 2 months thereafter.

4, The preSent‘O.A is therefore disposed of as withdrawn with the consent of

the parties with the aforesaid liberty.
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